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Mr. Kodavath Umla. S/o Redya, Aged about 42years, Occ : Business, Rl/o H.No. 9-8'1, patmakote, r.v. ndngar6ddv,-sriJr-rrir'fri, ier"ngrn, _509 32s.
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Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue writ in tne nature of Mandamus' declaring the Status-Quo Order

Dt 04-05-2021 which is extended from time to time and in force ltll 25'11-2021

passed by the Honorable Debts Recovery Tribunal-2 Hyderabad in SA No'

87l2z21thereby ordering status-quo in respect of the issuance of sale certificate

in respect of Schedule K Property sold by respondent No I bank in favour of

petitioner by auction conducted on 30-03-2021' as illegal' arbitrary and against

the principles of natural justice and also oppose to Article 14 of Constitution of

lndia and consequently Oirectlng respondent No 9 bank to execute and register

sale certificate in respect of the Schedule K Property in favour of the petitioner'

l.A.NO: oF 20211

i

petition Under Section 151 cpc praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

suspend the Status-Quo Order Dt O4-O5-2O21which is extended from time to time

and in force fll 25-11-2021passed by the Honorable Debts Recovery Tribunal-2

Hyderabad in SA No 87l2O21 thereby ordering status-quo in respect of the

issuance of sale certificate in respect of Schedule K Property sold by respondent

No 9 bank in favour of petitioner by auction conducted on 30-03-2021 till the

disposal of the present writ petition'

Counsel for the Petitioner : SRI G'K'DESHPANDE

Counsel for the Respondent Nos'1 to I : SRI BALSHETTY SANJAY KUMAR

Counsel for the Respondent No.9 : SRI K'NARSIMHA

The Court made the following ORDER
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ORDER: (per the Hon,ble the ChteJ Justice Atok Aradhe)

Mr G.K.Deshpande, 
Iearned counsel for thepetitioner appeared through video conferencing.

is dismissed as infructuous

Miscellaneous applications pending, if any, shall
stald closed However, there shall be no order as to costs.

2. 
a 

Learned counsel for the petitioner submits that the
".uditl., the writ petition does not survive for consideration
and th! writ petition has become infructuous.

3. In view of the aforesaid submission, the writ petition
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, ; i& WP.No.27 445 of 2021

DISMISSING THE W.P
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i i.a es INFRUCTUOUS WTTHOUT COSTS.
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